
THE

COUNCIL OF STATE DEBATES

V olume I, 19 33

( i6tk February to 15th April, 193$)

FIFTH SESSION
OF THE

THIRD COUNCIL OF STATE, 1933

P u b l is h e d  bv  M a n a g e r  o f  P u b l ic a t io n s , D e l h j .
P r in t e d  b y  t h e  M a n a g e s , G o v e r n m e n t  of  I n d ia  P r e s s , N e w  D e m it .

19tt

Saturday, 8th April, 1933



CONTENTS.

• P a6b0,
Thursday, 16th February, 19**—

Members Sworn , . . . • • • • • • I
Notification of the appointment of the Honourable Sir Maneckji

Dadabhoy as President of the Council of State • . . . 1
Congratulations to the Honourable the President . . . .  2—5
Questions and Answers ^—1*
Statement laid on the table . . . . • • • . 1 3
Messages from His Excellency the Governor General . . . . 1 4
Committee on Petitions . . . . . • • • . 1 5
Governor General's Assent to Bills . . . . • • . 1 5
Bills passed by the Legislative Assembly laid on the table . . . 1 5
Congratulations to recipients of Honours . . . . . 16—*17
Negotiable Instruments (Amendment) Bill—Introduced . . . 1 7
Presentation of the Railway Budget for 1933-34 ......................................  18— 24
Death of Sardar Bahadur Shivdev Singh Uberoi . . . . . 24— 25
Statement of Business . . . . . . . . . 25

Saturday, 18th February, 1938-
Questions and Answers . . . . . . . . 27—50
General Discussion of the Railway Budget . . . . * . 51—70

Monday, 20th February, 198*—
Questions and Answers . ...................................................................71—73
Statement laid on the table . . . . . . . . 73— 74
Motion for the election of three Members to the Standing Committee for

Roads—Adopted . . . . . . . . . . 75
Motion foe the election of six non-official Members to the Central

Advisory Council for Railways—Adopted . . . . . 7 5
Indian Marine (Amendment) Bill—Considered and passed . . . 76—78
Negotiable Instruments (Amendment) Bill—Considered and passed . 78—80
Children (Pledging of Labour) Bill—Considered and passed . 81— 84
Indian Forest (Amendment) Bill—Considered and passed . . 84

Tuesday. 21st February, 1993-
Member Sworn . . . . . . . . . . 83
Resolution re Purchase of stores through the Indian Stores Department—

Withdrawn . . . . . . . . . . . 85—93*
Resolution re Restoration of the cut in salaries only when the suroharge

of 25 per cent, is abolished—Negatived . . . . . . 93— 100
Statement of B u s in e s s ........................................................................... 100

Tuesday, 28th February, 19**—
Member Sworn . . . . . . . . . .  101
Ottawa Trade Agreement Rules, 1932, laid on the table . . . 101—00
Presentation of the General Budget for 1933-34 . . . . .  110— 10
Noipinations for election to the Standing Committee for Jloads • • 119
Nominations for election to the Central Advisory Council for Railways . 119—20
Statement of Business . . . . . . . . . 120



[  ii  1

Saturday, 4th March, 1933—
Questions and Answers . . . . . . . . . 121—42
Motion for the election of four non-official Members to the Standing Com* 

mittee on Emigration—Adopted . . . . . . . 142
Motion for tho election of two non-official Members to the Standing

Committee to advise on subjects, other than “  Indians Overseas—
Emigration ”  and “ Haj Pilgrimage M dealt with in the Department of
Education, Health and Lands—Adopted. . . . . . 142

General Discussion of the General B u d get................................................142—206

Monday, 6th March, 1983—
Questions and A n s w e r s ............................................................................ 207— 17
Short Notice Question and Answer . . . . . . . 217
Congratulations to His Excellency the Commander-in-Chief on his

promotion to the rank of Field Marshal . . . . . . 218
Resolution re Reference of important Government Bills to joint select

committees of both Chambers—Negatived . . . . . 219—25
Resolution re Increase in the present number of cadetB annually admitted

to the new Indian Military Academy, Dehra Dun—Negatived . . 226—33

Wednesday, 8th March, 1933-
Questions and Answers . . . . . . . . 235—37
Resolution re Telegraph poles—Adopted . . . . . . 237—44
Resolution ̂ Representation of the Council of State on the I ndian Delega­

tion to the Joint Select Committee ol Parliament — V îihdrawn . . 244—53
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Saturday, 8th April, 1933.

COUNCIL OF STATE.

The Council met in the Council Chamber of the Council House at Five
*>f the Clock, the Honourable the President in the Chair.

QUESTION AND ANSWER.

Chapters II and III op thb B engal P ublic Security  A c t .

T he H onourable Mr. JAGADISH CHANDRA BANERJEE (on 
behalf of the Honourable Rai Bahadur Lala Mathura Prasad Mehrotra): 
Were the Government of India consulted in the matter of the putting into
operation of Chapters II an^ III of the Bengal Public Security Act ? If so,
did they approve the action taken by the Government 6f Bengal ?

T he H onourable Mr. M. G. HALLETT : The answer to the first part
is in the negative. The second part does not arise.

STATEMENT LAID ON THE TABLE.

Standing  Committees formed annually  from: Members of th j  Council
of Sta te .

T he H onourable Mr . M, G. HALLETT (Home Secretary) : Sir, I lay
on the table the information promised in reply to question No. 152 asked by
the Honourable Mr. Bijav Kumar Basu (on behalf of the Honourable
Mr. Satyendra Chandra Ghosh Maulik) on the 13th March, 1933.

(a) and (6). The information is given in the statement attached.
(c) As the abovementioned statement shows, the answer is in the negative.
(d) Ordinarily Honourable Members of the Council of State are invited

to attend the meetings of any Standing Committee of which they are members.
There have been, however, a few meetings of the! Standing Advisory Committee
attached to th$ Department of Industries and Labour to which Honourable
Members were not invited because at the time thejr were either out of
Indi& or not present at the headquarters of Government. On one occasion,
for example, Honourable Members were not invited in order to save them the
inconvenience of a journey to Delhi nearly a month in advance of the Session 
of the Council of State ; relevant papers were, however, sent to them in advance
for favour of advice and remark* on:the questions fixed for discussion at the
meeting. ' ‘

( 579 )



Statement shelving the numbmr • / meeting* held by the Standing Advisory Committee, etc.,
attached to tmdin TfapanrtMt* dfthe Gov&ntntnt of India.

580 council of state . [8 th  A p r il  198&

Number of
Year. meetings Remarks,

held.

. Dbpabtmknt of Commerce.

Standing Advisory
Committee.

1922 . Nil Notification nominating members to the Advisory Committee
issued on the 16th November 1922. The Committee
could not, therefore, be summoned till the Indian Legis­
lature met in January 1923.

1923 . . 2
1024 . . 3

1925 . . Nil There was only one case ripe for submission to the Standing
Advisory Committee of 1925, but by the time this cds6

• was ready, the Counoil of State had been dissolved and
the Committee ceased to exist. Hie facts of the case 
were, however, plaoed in January 1926 before the
members of the Committee who were also members of
the Assembly.

1926 . Nil It was not possible to constitute the Standing Committee
for the Department of Commeroe for 1026 as all the
gentlemen nominated to be members did not intimate
their willingness to serve on it, until only 2 days before
the end of the concluding session of the second Legisla­
tive Assembly, which was then dissolved.

1927 . • Nil Notification formally nominating the members to the
Committee to be attached to this Department issued in
September 1927 when the last session of the Indian
Legislature at Simla had nearly come to an end and it
was, therefore, not possible to summon any meeting in 
1927.

1928 . . 5
1929 . . 2

1930 • • Nil A meeting 6f the Committee was Summoned On the 8th
July 1930 but as only one Member turned up, the 
meeting could not take place.

l#3l . M l As the membefto for the Committee for 1931-32 were elected
by the Indkkn Legislature when its Delhi Session of 1931
had nearly come to an end it was not found possible to- 
summon a rtteetihg during that Mftfon, hot a
ifitetotihg of the Cokttftitfefe be itttttmoaed {taring the
flttnta uQMiUU of tbe Legiki&tere in September 1991 as 
owihg to the 2nd Session of the Indian Round Table
Conference all the members of the Cbihiftittfte Wwte hot
available.

19& , • JWt No ettd  were ready for subcnisaon to the Committee
during 1932. A new Committee for 1932-33 was

constituted during the last Simla Session of the Ltgidbtuta.

1913 • • N il No ease is yet ripe for being plaoed before the Committee 
during the present session of the Legislature.



STATEMENT LAID ON 1T U  TABL1 Ml

Year. Number of
meeting* Remarks,

held.

Dbfabsmbett or Education, Health and Lands.

Standing Advisory
Committee.

1922 . . Nil
1923 . .
1924 . .
1925 . .
1920 . . Nil
1927 . . Nil
1928 . .
1929 . . Nil
1930 . . Nil
1931 . .
1932 . . Nil
1933 (to date). Nil

Standing Emigration
Committee.

1922
1923
1924
1925
1926 
1027
1928
1929
1930
1931
1090

1933 (to date)

18
4
4
5
4 
3 
2
5 
2 
2 
1 
1

| No Committee was constituted during these years.

Standing Committee on Pil­
grimage to Hejaz {tonsti
tuted in 1930),

1930 . . 1
1931 . . 4
1932 . . 2
1933 (to date). 1

1922
1923

1924
1925
1926
1927
1928
1929
1930
1931
1932

Standing Advisory
Committee.

Department or Industries and Labour.

Nil

Nil

Nil

1* *It was a combined meeting for the Departments of Commerce
and Industries.

2
3 
2

4
2
1

2

Standing Committee on
Roads.

1929 . . i
1930
1931
1932
1933

3
3
3
1



OOOJTCIL OF BTAT*. [6 t h  A p r i l  1988.

Year.
Number of
meetings

held.
Remarks.

SUttiWAX DBfAjmOBKT (RAILWAY BOARD).

Central Advisory Council 
for Railwayt.

1924
1925
1926
1927
1928
1929
1930
1931
1932
1933

5
3
2

Nil
2
2
3
1

Nil
1

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE
TABLE.

SECRETARY o f  t h e  COUNCIL : Sir, in pursuance of rule 25 of the
Indian Legislative Rules, I lay on the table copies of the following Bills which 
were passed by the Legislative Assembly at its meeting held on the 7th April,
1933, namely :

A Bill to supplement the provisions of the Bengal Publio* Security
Aot, 1932, the Bihar and Orissa Public Safety Act, 1933, the
Bombay Special (Emergenoy) Powers Aot;, 1932, the United
Provinces Special Powers Act, 1932, and the Punjab Criminal
Law (Amendment) Act, ) 932, for certain parposes.

A Bill further to amend the Auxiliary Foroe Act, 1920, for certain 
purposes.

The Council then adjourned till Eleven of the Clock on Monday, the
10th April, 1933.




